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ContributiolUl to Pakistan War Fuad 

1482. Shrl Rajdeo Singh: Will the 
Minister of External Alrairs be pleas-
ed to state: 

(a) whether Government Ire aware 
that a number of Muslims in Malay.1a 
and Singapore mostly re.idenla of 
Jaunpur and Azamgarh distric!e iD 
Vttar Pradesh have contributed lib-
erally thousands of dollars to the 
Pakistan War Fund; 

(b) if so, whether they can contlnu • 
to be categorised as Indian citlz .... 
even with such Paki.tani Iympathi •• 
and leanings; and 

(c) whether Government have takell 
any appropriate steps to ensure the 
security of the country  against sucb 
persons who have regular contacla 
with their families and relative. In 
India? 

The Minister or Ext.rDaI Alral .. 
(Shri Swarao Slngb): (a) Govern-
ment have re:_eived some information 
to this effect. 

(b) and (c). Further enquiries are 
being made as the information receiv· 
ed is insufficient. 

Flrln, by East Pak. RiO .. 

It83. Shrl Vlohwa Nath PIUld.}': 
Shrl Klndar Lal: 

Will the Mini,ter of Defen... be 
pleased to state: 

Co 1 whether it is a fact Ihat the 
East Pakistan Rifles continued lIrinJ 
on the Indian border outpost of Boer_ 
under Bagdah police station In the 
Bangaon sub-division of 24 Parganu 
district (West Bengal) durin, the 
month of November, 1965: and 

(b) It 80. what is the reacUon or 
Government? 

The MinIster of Defence (Shn Y. B 
Cbavanl: (a) Pakistani armed force, 
8 ~  been firing often on the Indian 
border out-post of Bayra (al,o spelt 
Boira) in the monlh of lIiovember. 
1965. 
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(b) Protest have been lodged with 
the Pakistan Government. Our Secu-
rity Fctt"ces have also fired in sel1-
defence, whenever necessary. Other' 
measures, as and when considered 
necessary, wi\J be taken. 

PrveeedlDp aplnst Sacha SlD,b 
I.... Sbr1 D. C, Sbarma: 

Sbrl Vlsbwa Natb ""ade,.: 
SlIrl Klndsr Lai: 

Will the Minister of Exleraal Affain 
bt pleaaed to state: 

(a) whether the cOUDael for Sucha 
Smgh has appealed to Government 
for permission to go to the HalUe In-
ternational Court for a verdict on the 
validity of the extradition proceeding. 
against Sucha Singh a. the Indo-
Nepal Treaty 51gned in 1953 .... a. not 
v .. 1id under the Extradition Act of 
1962 and no fresh treaty was a1gned 
thereafter; 

(b) i1 '0, the reaction of Govem-
ment to his request; and 

(e) the action taken or propo.sed to 
b. taken in the ma tter? 

The MInIster of External Aftain 
(Shrl S .... aran Slncb): (a) No, Sir. In 
the words of the Counsel Sucha Singh 
has informed the Ministry of External 
Affairs through the Counsel "to take 
this matler to the World Court under 
notice to the Government or India". 

(b) The Indo-Nepal Treaty of Ex-
tradition is valid. The International 
Court of Justice does not ha\'e com-
pCtence to entertain cases between a 
State and an individual. Only St.tes 
lTl"y be partie. in cases before the 
Court. 

(e) Nil. 

llbaral EleetroDles. BaapJor. 

lUll. Shrt Bula SID,b: 
Sbrl Narulmha Redd,.: 

Will the Minister of Def_ be 
PI"Nd to ltale: 

(I) whether it Is a tact that radiO 
""Ive. manufactured by the Db ... t 

Electronic. at Ban,alore are not avail-
able in Delhi at the controlled rat.; 
arid 

(b) If .0, whether there Ia BDJ' pro-
posal to open a depot of the Bharal 
Electronic. in Delhi for the Mle of 
their products at controlled rate. to 
the consumerlT 

The Mlnl5ter Of Defence Prodactlon 
In the Mlnlst.,. of DeI_ 
(Shrl A. M. Th1llllWl): (a) and (b). 
No, Sir. Messrs. Bharat Electronics 
Limited hRve Rppointed distributors 
in Delhi to sell BEL valves through 
their dealers at BEL ftxed pric .... 
These prices are published in papers 
from time to time for general infor-
mation ofpubJic. The radio valves 
manufactured by Bharat Electronic. 
aTe not n controlled item 81 such. 

Prtorlt,. M_ 

ltBI. Sbrl Bala Stnrb: 
Shrl GalBlllD: 
Sbrl NlruImba BetI4,.: 

WiIJ the Mlni.ter of C_ ..... ODl 
~ pleased to .tate: 

(a) .... hether private businessmen 
are allowed to use the privileges given 
to Stat. Government. ta lend aDd 
receive priority messaces clUHd Im-
mediate ETAT Priority In the 10 and 
fro transmission of cable. to othar 
countriel; 

(b) whether any luch mllllH has 
come to the notice of Government ID 
thc Overse.. Communications Ber-
vic. in October, 1985; and 

(c) if la, the actioD Govenurumt 
bave taken or propoM to take to pre-
vent such misuse! 

The Depat,. Mlnillter In the DePart-
menl or eommanlcat..... (Sbrt 
Bhap.vatl): (a) No, Sir. 

(b) No. 

(c) Does not arIM. 




